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ing their funds for development of infras-
tructure, are diverting these funds to the
equity market and term-loan market. If it is
so, can the Government do something about
that?

SHRI SIKANDER BAKHT: Sir, I don't
have any information with regard to diversion
of funds.

MR. CHAIRMAN: This supplementary
does not arise out of the main question.
Anyway, Shri Prafull Goradia.

SHRI PRAFULL GORADIA: Sir, I will
descend from the universal to the specific,
from the macro to the micro, and request the
hon. Minister to clarify whether the public
sector units under the Ministry of Industry use
a costing system called PADATA which is
frac-tionalisation—it is an Indian version of
fractionalisation ~ of  costing—which I
understand enables to even cross morethant
100 per cent utilisation of plant and
machinery.

SHRI SIKANDER BAKHT: Oh God! I
will have to get an understanding of
encyclopaedia to answer this question. No,
Sir, I have no idea of this sort.

MR. CHAIRMAN: Question No. 302, Shri
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SHRI JOHN F. FERNANDES: Mr.
Chairman, Sir, the Central Government
cannot put all the blame on the State
Governments. The National Capital of Delhi
is within the jurisdiction of the Union
Government. It is a known sight if you go to
Connaught Place and there arc so many
beggars and maimed persons begging at the
road crossings. This is being done totally in
connivance with the Delhi Police who arc
protecting the touts. We have laws preventing
cruelty to ani-
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to Questions 16

mals but, I do not think, there is any law to
prevent cruelty to the human beings. This is
happening right in the National Capital. I
want to know from the hon. Minister whether
the Government would propose to brign some
legislation. Not only those people who are
begging should be held responsible but even
law enforcing agencies in those areas, the
Police and the Government Departments
should also be held liable for this.
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DR. LM. SINGHVI: Sir, it is very clear
from the question as well as the answer that the
situation is entirely unsatisfactory. The Central
Government cannot plead alibi with regard to
the State Governments alone being responsible.
There is a national concemn. There has to be a
national blueprint and the Central Government
must take an initiative to see to it that beggary is
done away with and those who have to beg either by
compulsion or by disposition arc stopped from
begging. A plan has to be prepared for
rehabilitation. From the Second Five Year Plan till
today much more water has flowed down the
Ganges and very little has been done as a matter
of national resolve, as a matter of a politcal will
and as a matter of rehabilitation and amelioration
of those conditions. It is a shame for the nation
that we are still in that situation.
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*303. [The questions (Shrimati Veena Verma

and Shri Akhilesh Das) were absent. For
answer vide Col. 44 infra]
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Appointment of Regional Provident Fund
Commissioner, Bihar

*304. SHRI JALALUDIN ANSARI1: Will the
Minister of LABOUR be pleased to state:

(a) whether it is a fact that the post of Regional
Provident Fund Commissiner, Bihar, Patna, is
lying vacant for the last about one year and the
Regional P.F. Commissioner is in dual charge of
the Patna Regional P.F. office;

(b) whether it is also a fact that there is no
permanent Regional Provident Fund Commissioner,
Bihar, Patna, and much inconvenience is faced by
the subsribers of Bihar region; and

(c) if answers to parts (a) and (b) be in the
affirmative, by when a permanent Regional
Provident Fund Commissioner, in Bihar is going
to be posted?

THE MINISTER OF LABOUR (DR.
SATYANARAYAN JATIYA): (a) to (c) A
Statement is laid on the Table of the House.

Statement

The post of Regional provident Fund
Commissioner (RPFC) Bihar fell vacant on
1.4.1998. As per the Recruitment Rules, the
post is required to be filled by promotion failing
which by transfer on deputation. As there was no
sclecf panel approved by the UPSC available to
fill the vacant post by departmental promotion,
the EPF Organisation decided to fill the vacancy
by transfer on deputation. The process of
selection has since been completed and necessary
order has been issued to the Selected Officer
on 10.9.98 to join the post of RPFC, Bihar.
The officer who has been selected for the post is
expected to join soon. During absence of the
regular incumbent, the RPFC, Uttar Pradesh has
been authorised to look after the day to day
work of the Bihar Region as well. No incidence
of inconvenience to the EPF subscribers in Bihar
has been reported by the EPF Organisation.



